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M/s Malkoh Marketing Pvt. Ltd. 
15,IDC Kunjpura Road, Karnal, Haryana-132023 

    ……Appellant 

 

                             VERSUS 

  

   

Commissioner of Central Excise and 
Service Tax, Ambala 
Office of the Deputy Commissioner of Central Excise 

and Service Tax, Ambala. 

Division 26/625, Manav Chowk, Ambala, Haryana-

134003 

 ……Respondent 
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Shri Vikrant Kackria, Advocate for the Appellant 

Shri Kanish Saini, Authorized Representative for the Respondent  
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 The appeal allowed. For order, see order of date passed in 

Excise Appeal No.  61842 of 2018. 

 (S. S. GARG) 

  MEMBER (JUDICIAL) 
 

 
 

 
(P. ANJANI KUMAR) 

MEMBER (TECHNICAL)  
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